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O R D E R 

22.07.2019   The question arises for consideration in this appeal is whether 

the Appellant – ‘Resolution Professional’ is entitled to recover the rent from the 

Respondent – ‘Tea 4 Health Pvt. Ltd.’.   

  Let notice be issued on the respondent by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 23rd July, 2019.  If the appellant provides 

the e-mail address of respondent, let notice be also issued through e-mail. 

 Post the case ‘for Admission (After Notice)’ on 19th August, 2019.   

Pendency of the appeal will not come in the way of the Respondent – ‘Tea 4 Health 

Pvt. Ltd.’ to release the admitted rent failing which this Appellate Tribunal will 

pass appropriate order.   
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